Counsel for tha Respondents : . Shri V.Vinod Kumar, CGSC

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH
. AT HYDERABAD '
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Betwueen :=-

T.S5rse Ramulu

see Applicant
And

1. The Directorate of General,
Archaeclogical Survey of India,
Ganpath, New Dslhi.

2., The Superlntendent
Mugeum Branch, Archaeoluglcal
Survey of Indxa, Port Road, Madras,

3. The Assistant Superintendent,
Archasological Survey of India,
‘Vijayapuri South, Nagar juna Sagar,
Guntur District,

4, The Pay and Accountsﬂﬂfflcer,

- Archaeological Suruey of India,

Oayanandnagar, Vidyanagsr,
Hyder abad=-44,

see Respondents

Counsel for the Applicant : Shri S.Gopel Rao

CORAM:
THE  HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE "HON'BLE SHRI B.5.JAl PARAME SHUAR : MEMBER (3)

(Order per Hon'hle Shri R.Rangarajan, Member (A) . )}

Hread sShri S.Gopal Rao, lesrned counsel for t
applicant and Shri V.Vined Kumar, learned standing counsgsl for

the Respondents.




ﬁzfnhauailable.

23-1=63 onuards

was disposed of

in 0OA B07/96 it

correctly taken

on 11,7.96.

-'2

L - d Uinqlmflﬂf\au
2e The applicant was engaged on/daily wages as-—-tabsured onN
: -

and retired on 31=8~«87,

He filed 0.A.807/

From the facts of the case as

had not put in minimum period of 10 years seruice‘égé’elig
A"

pension and hence pension and pensionary bensfits were den

him, It was also brought out in that OA that hs was engag

to 1963 i.e. from June, 1957 and on that basis if his serv

calculated he would have completed more than 10 years serv

o~

: 4 o .
thereby esnabling him¢pension and other pensicnary bepefits

was disposed of by the following order :-

ﬂs.

The applicant has not taken any effort

to approach the authorities producing the
certificate dt.29-3-66 when he was told by
the impugned order dt,19-6-96 that he was
engaged only from 23-1-63 cnuwards and hence
the period from that dsete till he retired

was oniy. taken into account for calculating

the qualifying service for the purpaose of

pension.

If ha has produced the certificate

along with the represantation thsre is svsry

possibility that the respondents themselves

would have examined the case to see whether

he had any casual service earlier to 23~1-63

from 1957,

But the applicant failed to do s

There is no adjudication required in this

case except to verify the authenticity of th

statement that he served in the department i
casual status from June 1957 to 23-1-63. He
I Peel that it is a fit case to direct the

applicant to submit a representation for

counting the casual service from 1857 to 21-

if any, along vwitha copy of the letter

dt ,29-3-66 to Respondent No.2,
representation should be disposed of by Res-

That written

condent No.2 after checking the records if

But the réprESQHtation should

S

36 which

agnumarated

is seen that the broken pericd of casual service were

into account from 23-1-1963 and on that basgis he

ible for
Led to

bd earlier
ice was
ice,

. That 0.A.

nce

11-63,

0003.
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4.

not ba dispossd of mersely stating that records

in question is not available.After thorough
scrutiny no records in this connection is

availsble then Resgpondent N .2 should call th
applicant and find out from him the placas

where he worked and other details and try hls
best to get the records.
as mentiome d above proved futile a detailed
reply should be given to the applicant indica
the various efforts made to locate and check
records. Incase the records are availabls, t
authenticity of the letter dt.29-3-E6 shoulid
examined and action in accordance with the ru

for granting the pensionshould be taken,"
3. As per the direction givenm in that 0.A, if the T
are not available, the Respondent No.2 in that O.A. was
to Call~the éppliqant and find out from him the places

worked from June, 1957 and other details amd try his be

his records.

The impugned order No. 1/53(A)/96-97/Adm.1558 atl

e prdmant Wb diolin gove o8 §02/96.
was issuedlfhich is challenged in this 0.A. ' Reading of]
impugned order indicates that the applicaﬁg:pas not cal
to state the places where he worked and other details &

ted in the previous 0.A.807/96. Hence it is to be held

flespondent s issued the impugned order without following

tions given in the previous 0.A.

S. In view of the above the impugned order has to H

and Respondent Np.2 in this 0.A. should now call the g
and find out from him the places where he worked and oF

tails and on that basis his represenfatiun shoild be di

in accordance with the rules.

In the result, ty,impugned order No.1/53(A)/SB6-3

?

Inspite of all effants

ting
the
he
be

les

Beords
directed
uhera @e

st to get

«5=11-96
the

led upon
s direc~
that the

the direc-

8 st aaide
plicant
her da-~-

sposed of

’/Admﬁgééa

‘.....4. N
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dt.5-11-96 (Annexure A=-53) is set aside. Respondent Na.

P is

directed tocall the applicant and ascertsin from him the places

where he worked and other details. from June, 1957 to 23
¢~ on that basis
. }mTTijfinal decision has to be taken by Respondent No,

has to be conveysd to the applicant within 3 mofiths fro

of receipt of a copy of this order,

7 The Original Application is ordered accordingly-;

admission stags itself,

)

No aorder as to costs.

ME SHUWAR) :

: .S5.JA (R .RANGARAJAN)
T amber (3163\ Member {(A)
Oated: 18th _Oecember, 1396,

Dictated in Open Court.
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0.A .NO,1456/96
Cepy te:

1. The Diracterate anGeneral,
ﬁrchaeblogical‘SurHay of India,
Ganpath, New Dslhi,

2¢ The Supsrintendent, Meseum 8ranch,
Archaselagical Survey of India,
Pert Read, Madras,

3. The Asst, Superintendent,
Archaselegical Survey ef India,
rijayapuri Seuth, Nagarjunasagar,
Guntur District,

4s The Pay and Accounts RPficer,
Archaeelogical Survey of India,
Dayanmandmagar, 'idyanagar,
Hyderabad - 84,

u

5. One capy te Mr.5.Gepal Rao, Advecate,CAT,Hyderabad)

6. Ona copy to Mr.v.Yined Kumar, CGSC, CAT,Hyderabad,
74 One cepy to Bibrary,CAT,Hyderabad.

8. One duplicate copy.

YLKR

.



\ I LI . t
- ' S N vy T
o . .

0 o\« |
AN «

LAy AN I L TR AR (ETYL TR L RO

TYPZD BY . CHECKZD 3y
COMPIRSD BY - RPRRIVEID BY

!THE CENTRAL ADMIQISTR%TI”E TROGUNAL

CHYDZIRIZ-O BINCH HYDIRAS.D

THE HON'BLEZ SHRI R.RANGAR< i N: M{A)

r T AN
THZ HTN'SLE 34RI B.S.351 DARAMISHI-R:
. : Mm{3)
D4TZD: [ 87[?426
020 R/IUDGZMENT
C2.AL/C.P/ME Lo
__ in -
aﬁﬁw.uiﬁﬂ/ﬁg
\ .
. ROMYTTID AD INTIRIM DIRECTIONS I534-D
ALL MO .
OISAQ32ZD OF WITH DIRZCTIONS
DISMIBSED
DISMIAZID 45 WITHOW N
‘ GRDZRED /REI=EF=D—
NT GR&E?'RS T COST5.

YLKR .

R it . e
oty gmaihe Afuwty
Central Adminisirative Tribunal

S (DESPATCH

- TN 4
g‘anar& s
HYDERABAD BENCH }

|






